Cont.Cas(C). No. 10 of 2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

08-05-2015

As prayed for by Ms. S.K.Nongrum, learned counsel
appearing for the respondents No. 1 and 2, further 2(two)
weeks’ time is granted as a last chance for filing the reply of the

show cause.

List this case on 22-05-2015.

JUDGE

S.Rynjah



Cont.Cas(C). No. 13 of 2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

08-05-2015

Mr. K.Paul, learned counsel appearing for the respondent
submits at the Bar that the Apex Court vide order dated 27-04-
2015, passed in SLP(C) No. 7029/2015 had stayed the

contempt proceeding until further orders.

Accordingly, the proceedings of the present contempt
proceedings shall remain suspended. Parties are directed to
apprise the subsequent orders of the Apex Court in the said

SLP.

JUDGE

S.Rynjah



Cont.Cas(C). No. 14 of 2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

08-05-2015

Perused office noted dated 06-05-2015.
Await service report for respondents No. 1 to 20.

List this case after 2(two) weeks on 22-05-2015.

JUDGE

S.Rynjah



Cont.Cas(C). No. 15 of 2014

BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

08-05-2015

As prayed for by learned counsel appearing for the

parties, list this case after 4(four) weeks on 05-06-2015.

JUDGE

S.Rynjah



Cont.Cas(C). No. 22 of 2012

BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

08-05-2015

As prayed for by learned counsel appearing for the

parties, list this case after 4(four) weeks on 05-06-2015.

JUDGE

S.Rynjah



